
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD 

BENCH 	MT HYDERABAD 

D.A.No.593/90. 

Abdul taffar 

Us. 

1. The General Manager, 
Ordnance Factory, 
Yeddumailaram, 
Medak District. 

Date of Judgmant:29-8-90, 

.Applicant 

.Respondent 

Counsel for the Applicant Shri Y.Ashok Raj, Advocate 

Counsel for the Respondent Shri Naram Bhaskar Rao, 	Addl,CGSC 

C DR AM 

HDN4JBLE SHRI B.N.JAYASIMHA : VICE—CHAIRMAN 

HON'BLE SHRI D.SURYA RAD : MEMBER (JUDICIAL) 

(Judgment of the Division Bench delivered by 
Hon'ble Shri B.N.Jayasimha, Vice—Chairman) 

The applicant is one of those whose lands aiz-

acquired for the construction of the Ordnance Factory in 

Medak District. His name was sponsored by the Employment 

Exchange, Sanga ReddyDistrict. The respondents inter-

viewed him on 25-9-69 for the post of Canteen \Jendor. He 

was initieisy appointed f'or a period of 89 days and his 

services terminated on 19-1-1990. Thereafter he was again 

taken back immediately and terminated on 21-4-90. A show 

cause notice dt.26-3-90 was issued to him to explain why 

his services should not be terminated for the reason that 
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he had wilfully supressed the fact thLJ> he is involved in 

a criminal case. The applicant states that he had been 

falsly implicated in the criminal case and subsequently he 

was also acquitted of the criminal charge. In filling the 

application form, he had taken the help of a third person 

and inadvertently the fact that criminal case was pending 

was not mentioned. He tendered his apology to the General 

flanager. Even then his services were terminated on 21-4-90. 

He has therefore filed this application to set aside the 

order dt.21-4-90 and to reinstate him in service with all 

Consequential benefits. 

The respondents say that due to urgency in 

- 

	

	 filling thevatancies, applicant and others who were selected 

were initially appointed for a period of 69 -days pending 

receipt of the verification report from the police. Even 

on expirey of that period the Police Verification Report 

was not received and therefore he was once upon appointed 

for 69 days. During the second spell of appointment, the 

Police Verification Report of the applicant was received. 

The report showftthat the applicqt wainuolved in a Criminal 

Case in Cr.No.320/67, under section 419 of I.P.C. The 

applicant had wilfully suppressed this r act in that against 

Col.12(b) of the attestation form, he had affirmed that he 

was never prosecuted. mnñ1  of this he was asked to explain 

why he had suppressed this information. In his explana— 
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tion he admitted that he did not mention the fact of the 

pendericy of the criminal case in the attestation form as he 

had been falsely implicated. Being notesufficiently 

educated, he did not understand the implication of his 

reply. As his explanation was not satisfactory, on expirgy 

of the capual appointment of 69 days his services were ter., 

minated with erfect from 21-5-90. His services were tar-

minated on the ground of suppression of inrormation and 

not on the ground of criminal case pending against him. 

His subsequent acquittal would not alter the position in 

so far as furnishing of false information in attestation forn. 

Hence they say that the application should be dismissed. 

We have heard the learned counsel for the applica t 

Shri Y.Ashok Raj and Shri Naram Bhaskar Rao, Rdditional Standing 

Counsel for the Respondent. The facts show that the applica ,t 

had suppressed the fact relating to the pendency of criminal 

case in t he attestation form. The applicant has admitted th 

mistake. In the circumstances, the contention of the appli-

cant that the termination order is illegal has to be rejected. 

The learned counsel for the applicant states that 
~ 

the applicant should be considered for &$tiw-t#g a fresh appo 

intment inview of the hardship involved. There are also 

mitigating contentions which ought to bbJtonsidered by the 

respondent. Firstly the applicant was offered the appointment 

under the scheme of offering employment to one person in the 

family whose lands have been acquired for the establishment 
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of the f8ctory. Secondly, since he belongs to the lower 

echelons of the society the remissness on his part in 

not to have mentioned the pending criminal case may not be 

viewed with the same seriousness as in other cases. 

Third1y he has been acquitted in the criminal case. 

There is considerable force in th4oints urged by the learned 

counsel for the applicant and it appears to be a case 

wherein sympathetic consideration can be shown to him. 

We cannot however give any direction in this regard 

to the respondents. It is for the respondents to 

consider if the applicant makes a representation to them 

seeking a fresh appointment explaining the mitigating 

circumstances. 

With these observations, the application is 

dismissed. No order as to costs. 
a 

(D.SURYA RAO) 
VICE cHAIRMAN 	 MEMBER (JUDL.) 

DT.29th August, 1990 
Dictated in open court 

avl/Sqh 	 <?i"/  Leputy Registra)(J sb4 
TO 

The General Manager, Ordinance Factory, 
Yea&,niailararn, ?tdak District. 

One copy to Jt.Y,Ashok Raj, Advocate 
5-9-22/63/3, Adarsh Nagar, Hyderabad. 

One copy to It N.Bhaskar Rao, Actcil.cGbC.CAT.}iyd. 
One spare copy. 

pvfn 



'2,.. 

CHECID BY 	 APPROVED BY 

TJPED BY 	 CoMPARED BY 

IN THE CENTRAL ADMINISTRATIVE TRIEUiaL 

HYDLPABAD BENCH AT HYLaPABAD 

TnY HOL<i'bLE £.IL . L\ O UnYASII'iHd- 	V.00 

AND 	- - 

THE }ICN'HIJE MR. D.SURIA FAO:MEMBER(3) 

AID 
TIlE I-ION'I3LE MR.3JNARASIIVIHA IVItJRTY:M(J) 

AfTD 

THE HN'BLE 	..BALASUBRAWNIAN:M(A) 

D~aE" V 

R,IVC2A/NO. 	
in 

zT 

 

T. A4. 	 N • P 

O,A.No., %c2j3 ) io 

Admit ed and: Interim directions issued 

DjSmi sed for 

DispldEc

d of with direction. 

dered/Re3t5

Noor as to costs. 

C 




